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0.A.No.1066/91 	 Date of Decision:12-10-1993 

ORDER 

X As per Hon'ble Shri A.B. Gorthi, Member (Mmn)j 

The applicant, having been sponsored by the Employ-

ment Exchange, was recruitd* as Casual Labourer in June, 1985 

and he worked as a temporary Casual Labourer till 31.10.1985. 

ThereS)ter, he was properly engaged as Casual Mazdoor from 

16.11.1985. But his services were terminated with effect from 

29.3.1988, by means of a notice issued on 27.2.1988. Aggrieved 

by the same, he approached this Tribunal- with OA 601/88, which 

was allowed with a direction to the respondents therein, to 

reinstate the applicant into service with all consequential 

benefits. Eveqince, the applicant is in contin6tis service of 

the respondents. The relief that he has claimed in this applica-

tion is, for a direction to the respondents. to regu1arise'.h3-s 

services frqm the date of his initial appointment, and absorb 

him in the regular post with all consequential benefits, 

monetary or otherwise. 

2. 	 The respondents in their counter affidavit, have 

accepted the various averments made in the application. They 

have stated that he was not eligible for the benefit of the 

scheme prepared in pursuance of the orders of the Honourable 

Supreme Court in AIR 1987 SC 2342, as the applicant was not 

engaged prior to 30.03.1985. However, the respondents introduced 

another scheme dated 07.11.1989, under which, temporary status 

would be conf erred on all the Casual Labourers 

A' 
 currently emp1oyed 

and1  who$' have rendered ,W continous service 	of atleast one year 

out of which, they must have been engaged on work for a period 

of - 	240 days. 
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Copy to:- 

 The Director, flaintenance Southern Telecom Region, 
39,-'Ra.5a5F Saiäi. 'biawoo"Mansion, 	fladras. 

 The Telecom 'District Engineer, 	Nellore. 

 The Assistaht Engineer, Coazial Naintenance Sullurpet, 
Nellore District. 

 One copy to Sri. V.Sudhakar Reddy, advocate, 3-5-999, 

Himayatnagar, Hyd-29. - 	r 

.5. One copy 	to Sri. 	N.R.Devaraj, 	Sr. CGSC, CAT, Hyd. 

 One copy 	to Library; CAT, 	Hyd. 

 One spare 	copy. 

Rsm/- 	 - 
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3. 	The applicant's case would be squarely covered 

by the scheme introduced vide mernodated 07.11.1989. 

The respondents. fprther clarified in their counter 

"affidavit;that the case of the applicant, for grant 

of temporary status/regularisation is under the active 

consideration of the respondents. 

4., 	in view of what Is..; stated above, this application 

is disposed cf ith the fcllowingdirectionS 	to the 
respondents. 

As the applicant has become eligible for grant of 

temporary status, the same may be granted to him 

in accordance with the circular letter No. 269-10/ 

897STN dated 07.11.1989. 

The applicant will be entitled to all the benefits 

that accrues tn the grant of temporary status 

to him. 

The case of the applicant for regularisation, 

will be considered strictly in accbrdance with 

his seniority and as per the extant instructions. 

5. 	The Respondents are given three months time to 

comply with our directions so far as 	 to thE 

grant of temporary status with all consequential 

benefits. - O.k is allowed wi'th the above a& directions 

witheoe no order as to costs. 

(T.CHANDRASERHARA RED1Y) 	 (A.B. GORT 
Member(Judl.) 	 Member(Admn) 

DatediThe 12th October,1993 

(Dictated in the Open Court) 
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CHECID BY 	'APPROVED BY 

IN THE CFNTRL ADNINISTPAT±VE TRIBuj 
HY1EPJBAD BENCH AT HYDERABAD 

THE HON';LE MR.JVSTICE V.NEELADRI RAO 
VICE CHAIRMA ( 

AND 

THE HON'BLE MR.A.B.GORTPJ ;MEMBER(A) 

AND 

THE HON'BLE MR.T.CIWJDPaSEnIPR REDrJY 
MEMBER(Ju) 

THE HON'BLE MR.P(T.TIRfiJENGA.M(A) 

Dated:' /&//8/ 1993. 

8DEWJUD3MENT: 

/o66/9/  

O.ANo•  

T.A,No0 	- 	4w-p. 

Anitted and Interim directions 
• isçued 	 - 

—7ttid. 

Disposed of with directiojs 
Dimissed. 

Dismissed as withdrawn 

smissed for default. 

Rejectee/Ordered 

as to costs.// 
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